
CENTRAL ADMINIS TIVE 
CALCUTTA Nq.H 

No. 639 of 1996 

Present : Hon'ble Mr, JustIce A.K:Chatterj 

Hon'ble Mr. M.!S Mukher5ee, Aj 

D.Kesava Rao & Ors, 

—Vs— 

Unjon of India ser1icàthrou h,the'  
General Manger, 	R1y,. Gard n Reach, 
Calcutta43 ; 

The Chief Project Mànager S 	R1y., 
Garden Reach, Ca1cutta - 43 ; 
3.1 The. Ghjef Personnel0fficêr, 	E; Rly., 
Garden Reach, G1cutta - 43 
4 The Senjc Project Manager, SE Railway, 
Kharagpur ; 
5. The Djtrjct Frojectl Manager, S.E' Rly., 
Kharagpur.' 

..,.i 

Counsel for the applicants 

Counsel for the respondents 

e, Vice—Chairman 

strative Member 

Respondents 

akraborty 

oud hury 

Herd on 	 212.1997 	 '2,~deLon 	13 .3 .1997 

b:ER 

AK.Chatterj, ,S 

These 62 petitiners were initiaiJy ngaged as casual 

employees in 1967 and 168 in the Constructio, Unit under DEN(Cor), 
S̀:EIJ Railway, Kharagpur and attai ed tempora status on 

The General Manager, 	Railway accorded saction in16 to tle 

cireatior, of 40% permanent constructin reserv 
- post w1ef jj73 

for those casual )aboures, who we e on the r 11 on 14.73 and had 

completed three years ofservice o such date The peitioners 

'H. 
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fulfilled both the COrxitjons and according y they were regu1a-

rised as Khalasi in the scale of Rs750-940/ w?f 143 

against permanent construction reserve4 Post sanctionedby the 

General Manager as noted above? k1though their services were 

regularised, arrear salary has not been paic to them even so 

many years after the order of re ularjsatio was issued? The 
t4 4/ 

 
[y. fe1 	 M- 

arrear bills were no drbt epa edand forwarcfed to the office 

of the Chief Project M4nager, S? ? Railway for vetting in 1995, 

but the same were sentback to to Sr?ojet Manager in whose 

office arrear bills wee Prepared on the çund that he did not 

give particulars of sevice of tile Petitioners for the period 

from the date of their reguiari4tion till he date on which thy 
attained the temporarystatus:: Te petitionrs contend that .und 
the rules, service particulars of casual laLourers, pay sheet e* 

are iesevea only roia period t 10 years land, therefore, at 

I 

this point of time, it 'was not p ssible to 

the aPplicants for payment of arears from 

Register, Pay Sheet and Service ecords. In 

finding no other alterrative, the petitione 

sent application for a direction upon the r 

arrears of pay due to them with ffect from 

internal check of the arrear Cla m 

erify the claim of 

he casual lebour 

these circumstances 

s have filed t1ie 

spondents to 1 reieas 

1?473 by waiving t$e 

2 	The r es pon dent in their counter adit that the petitioiers 
were regularised again 40% P,C  R: posts along with other eligi-

ble casual labourers w h effect from 14?73 and the bill for the 

arrear pay and allowances was drawn and sub 

on 9.5.95 but the same was retur. ed. with an 

paid vouchers are not traceable in the Fjna 

circumstances, it is stated that the sancti 

is necessary for admittn.g the b 11 in the 

tted to the Financ 

servation that th 

:e Department In s:ch 

ra of the Railway Bord 

sence of paid vouc hers 

4.1.13 
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and the office of tFe Sr:ojct Manager 

endeavour to have the arrear ill Passed 

Sal to the competent authorjtsuggestin 

mont be arranged to the staff with the a 

Manager/Chief Acct5 Office  (Per) subj 

postf 3cto sanction of the BO+d 

3 	We have hea r the Ldouni for 

perused the r ecords ef ore us From what 

. 
which is making 

d submitted a pro 

that provisional pv—

of the Gener 

t to obtaining the 

oth the parties 

sbeen stated aboe, 
it is clear that therespondens do not je te their liabiliLty 
to make payment of a4rear pay nd allowas to the Petitioners 

we,f 1.4.73 but thy contend that the 	ment has been held up 
due to nOn—availability of rel Vantrecor 	which, it is undé?— 
stood, 	destroyed 	1O 	s undere rules: Howeverthe 

petitioners cannot b me o .uffer forocedurai snags and the 

respondents should bediligentjn making yment to the petito—

ners even on a provisIonal basis with the Pproval of the Railway 

BOard, It does not appear that besides mak .ng proposal. for pay-
ment on a provisional basis as above, any oncrete stepYhas so 
far been taken in this direction and there is nothing before us 

to show that the General Manage /Cief Acc unts Officer(P)• was 

ever approached for nEcessary a )proval sub ect to the sanction of 

the Railway Board; In such situ tion this Tribunal cannot but 

interfere to protect the intere ;t of poor 
firm 

petitioners by giving a suitabi 1direction 
rites, 

4• 	The application is, thelefore, disp 

tion upon the respondets to co r plete all f 

and release the arrear pay and a .lowa•nces t 

may he admissible to t1iem under the rules w 

H 41  

ployees like the 

the Concerned a 

sed Of with a dir—

alities to 

the petitioners a 

thin 4(f our) month 

:4 



fr an the date of conmunica-tjo of this : der in default of 

which interest @ l per ann shall hay to be paid frn th 

date of expiry of the saidpe iod of four mónths till the dae 

of actual Payment! 

No order is, however, made as to .ost&! 

( MSi  Mukhçrjeê ) 	 •( 	atterjee) IVmberjA) 	 Vice-Chairman 

H 


